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7'arnd oaunst for the 	pticnt 

'Inc]. for th' 	1io7nt !r ou rse of 'his week. 

T - 

0RiERDAT 18-2-2002. 

Heard Mr.N.Paflda,tjearfl& Counsel 

for the Appl1flt and Mr.D.N.MiShra,Iearfled 

Standing Counsel appearing for the Respondents 

at length. 

The applicant who retired on 

31.1.1999 is before us with -three fold pray et 

--' 	 ---- 

. 	 ,< 

firstly he seeks payment of arrears of differiCe 

of pay for the .eriod from 10.10.94 to 31.1. 

1999; secoally he wants payment of Transfer 

Allowances due to him under the r1es for going 

from the last place of posting to his tame 

town: thii:dly the claim made is for payment 

of oenus. 

1earned counsel appearing on behalf 

of the ResOndentS submits that as stated in 

the counter reply, an amount of as.11,102/- has 

lready been paid to the applicant as arrears 

of difference of pay for the aforesaid period. 

In-s©-- far as T.A. is concerned the applicant 

has not submitted his claim before the 

espondefltS so far.Ifl relation to B.flUS,the 



NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

Respondents ' claim is that whatever has 

been feund due has oeen paid.hQweVerit is 

open to the applicant to point out to the 

Respondents if oonus in respect Of any particular 

period is yet to be paid. 

HaVing regard to the aoove.we dispose 

of this O.A. with a direction to the Respondents 

to scrutinise their records once again in 

respect of Bonus payment on the basis of whatever 

additional information the applicant can prsvide 

in that regard and make payment thereof withio a 

month after the desired information has oeen 

made available by the applicaflt.In respect of 

Transfer AllowanCe,the applicant is free to 

submit his claim within the next one month 

whereafter the Respondents will examine and 

make the payment found àae wjthifl one month 

o f receipt of the claim, we direct accordingly. 

The OA stands disOsei of in the 

aforesaid terms.NO Costs. 

(w0RANJAN VANTY)Id24l. (S. A.T. RI ZVI) 
MFX43ER(JUDICIAL) 	 M1.3ER(ADMN.) 

 


